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Where land could be secured, action has been 
taken to get the buildings constructed Sche-
mes are in various stages of sanction, issuance 
of tenders and actual construction in most, of 
the regions

The construction of Regional Office buil-
ding has been completed at th t cost of about 
Rs 14 00 lacs at Kanpui and the building 
occupied, Regional Officrs art locitcd m the 
Organisation s own buildings t( Madras Bin- 
galore and Tnvandium

So far, the Oiganisation h»<t n u u m d  an 
expenditure of R< 1 ">5 lac ks in the acquisition 
of land, acquisition of biuldmjp» and cons-
truction of olhce buildings and staff q u n tm

Rent paid by th Organisation fu  t fie 
last three vears on buildings hired for the 
Regional Offices and C cntral Oftot e is 
Rs 33,02,446/-

QrMdhm o f South K orea and U. S. A. 
by North Korean Consul General

354 SHRI PILOO MODY Will the 
Minister of LXTERNAL AFFAIRS be 
pleased to state

(a) whether att« ntion of the Government 
of India has been drawn to a statement 
made by the North Kouan Consul General 
as published m tin statesman of the 5th 
Fcbnmy 1072 strongly criticising South 
Korei and the United Stiles ,

(bj whether th( statement amounts to 
viol ition ol thud country rult , and

(t) if so, the re irticm of (rovrrnmcnt of 
India in this itqaul ?

1HF 1)1 P U H  MINIS H R  IN THfc. 
MINISTRY Ol 1 X IIR N A I A l l  AIRS 
(SHRI SURFNDRV PAI SINGH) (a) Yes, 
Sir

Am endm ent o f E. P. F. Act, 1952

353. SHRI R P YADAV Will the 
Minister oi LABOUR AND REIIABII I T \-  
TION be pleased to state

(a) whether Government art < ontemplatmg 
to amend the Employees Provident Funds 
Act, 1952 to apply it to an establishment 
employing ten ot more employ* es and enhanu 
the rate o f  contribution to 10 pei cent from 
8 prr eent and 8 pci cent from 6^ p tr cent 
to enable tht workers to save more for the 
old age , and

(b) if so, the present position and the 
tune by which tht amending bill m likely to 
be brought before the parliament *

rH h  MINIS IE R  OI LABOUR AND 
REHABILITATION (SHRI R K  KHAD1L- 
KAR) (a) and (b) I h e  National Commiss-
ion on Labour has recommended that (»} the 
Employees’ Provident Fund and fam ily Pen-
sion Fund Act, 1952 may be extended to esta-
blishments employing between 10 and 20 per-
sons and (u) the rate of Provident Fund con-
tribution be increased to 8% where it is 
and to 10% where it u  8% Both the proposals 
are still under consideration

(b) and (<) Ih t mention of the D P R k 
Consulate General has been drawn to 
the impropriety of criticising countties 
friendly to In d n

Change in  Procedure o f Procurem ent o f 
Steel

^53 SHRI N T HORO *
SHRI k  BALADHANDA- 

YUIHAM

Will tht Minister of STLEL AND 
MINLS b< pleistd to state

(a) whether, keeping in view the shortage 
of sttel, Government liave formulated any 
new sclumt or proceed ure in consulta-
tion with the Steel Priority Committee 
to procure steel to meet the growing 
demand, and

(b) if so, the main features thereof ?

THE MINISTER O* SI ATE IN THE 
MINISTRY Ot STEEL AND MINES (SHUT 
SHAH NAWAZ KHAN) *, (a) and (b). In 
view of the shortage of steel, Government 
decided to augment availability by procuring 
steel from abroad where necessary, A fairly 
liberal import policy was fallowed. Xu 1970-
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71 import licences were issued to the tune 
of Rs. 199 crorcs and in 1971-72 (upto 
January 1072) import licences for about 
Rs. 235 crores have been issued.

2. In order to ensure that the steel 
produced in the country reaches the actual 
consumers as far as possible, the distribution 
procedure was streamlined and made consu-
mer oriented. Measures were taken to 
ensure speedy processing of indents and sale 
orders. The r<-«i oiling programmes of the 
main steel producers are being regulated in 
accordance with national priorities and urgent 
requirements. A uniform system of consumt r 
oriented distribution policy is also beinp 
followed by the stockyaids of the main pro-
ducers To check misuse of steel, the Iron 
and Steel (Control) Order has been amended 
to provide that the use of steel for an) 
purpose other than that for which it is 
allotted or applied for will be a violation of 
that order and as such punishable under the 
Essential commodities Act. Regional Oitiies 
of the Iron and Steel Controller ha\c also 
been set up to check misuse of steel and, in 
this the assistance of the Central Buieau 
of Investigation is taken where necessav

3. Government have also set tip a Billet 
Re-rollers Committee to regulate the distri-
bution of billets to the billet Re-rollers and 
to regulate the products lerolled therefrom. 
Formerly, while the billets were beirg sup-
plied to the billet Re-rollers at a regulated 
price, there was no regulation on the price 
or distribution of the products re-rollrd 
therefrom.

4. The traditional law material for scrap 
re-rollers is used rails. For the last two years 
or so, these rails were not available due to a 
Court Injunction. That case has been derided 
now and about 2 lakh tonnes of used rails 
have become available. It is proposed to 
regulate the distribution of these accumula-
tion* to the scrap re-rollers and the products 
re-rolled therefrom. The. details of this 
scheme arc being finalised.

Am endm ent o f B o n n  Act

356, SHRI N. E. H O RO: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:
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Leaders have submitted a memorandum to the 
Union Government requesting Government to 
amend the Bonus Act in order to increase 
the payment of minimum bonus from 4 per 
cent to 8 per cen t; and

(b) if so, the reaction of Central Govern-
ment thereon ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) ; (a) Yes, Sir.

(b) A Committee is proposed to be set 
up to review the working of the Bonus Act, 
1 '■*( ir)

M inimum W ages for farm  Labour

337. SHRI JYOTIRMOY BOSU : Will 
the Minister of LABOUR AND REflABI- 
LTIATION be pleased to state :

(a) tiie names of States and Union 
Territories where minimum wages for farm 
labour have been fixed till date with rates of 
wages fixed for various categories of farm 
labour in each State ;

(b) whether all the Districts or of the 
States and Union Territories have been 
covered ; if uot, the number and proportion 
(to total districts) of Districts covered ; and

(c) the steps taken or proposed to be 
taken by the Centre to see that minimum 
wages for farm labour are fixed in each State 
without delay ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Employment in Agriculture is 
covered by the Minimum Wages Act, 1948 
and both the Central and State Government 
are required to fix minimum wages in this 
employment in their respective spheres. The 
Centra! Government has notified a minimum 
wage ranging from Rs. 2.50 to Rs. 3.70 per 
day for unskilled workers in different areas. 
Available information about rates fixed by 
the State Governments was published in 
Indian Labour Statistics 1971 (Table 4.11). 
Subsequent information is not available.

(a) whether several Labour Union (b) Information is not available.




